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T A WTANE, TENE s w7 gufaw Paer

STUAT |
5. . 1/405/2/18716]
sl e HA P, was at

MINISTRY OF EXTERNAL AEFAIRS
NOTIFICATION
New Delhi, the 11th December, 1980

G.S.R. 691(E)—In cxercise of the powers conferred by
section 24 of the Passports Act, 1967 (15 of 1967), the
Certral Government hereby makes the  following  rules,
namely —

1. (1) Short title and commencement—These rules may
be called the Passports Rules, 1980.

(2) They shall come into force from the date of their
publication in the Officinl Gazette.

2. Definitions.—In these Ruics, unless the context otherwise
requires —
(a) ‘Act’ means the Pussports Act, 1967 ;
(b) ‘Form’' means & form set out in Schedule IIT ;

(¢} *‘Miscellaneous service’, ia relation to a  passport

or travel documert, includes :—

(i) varying the entrics in a passport or travel docu-
ment ;
(i) making additional endorsement on a passport or
travel document in respect of foreign countries :
(iii) adding a supplementary passport or (ravel docu-
merit booklet, when nll the pages in an ecxisting
passport  booklet have been almost used up;
or
(1v) any other service in respect of a passport or
travel document which the holder thereof may
require |
(d) ‘Schedule’ means a Schedule
rules ;

(¢) ‘Section’ means a section of the Act.

3. Passport authorities : (1) Tn addition to the Central
Governmert, the officers specified in columpn (2) of Sche-
dule T shall subject fo the provisions of sub-rule (2), be
the passport authorities for all purposes of the Act and these

rules.

(2) An officer referred to in column (2) of Schedule I
shall, for the purpose of issue of a passport or travel docu-
ment, exérdise jurisdiction® in respect of applicatiens for such
lssue made: by persons ordinarily residing in the territories
specified ir the corresponding entries in column 3 of the said
Schedule ¢

appended to  these
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Provided that in cxceptional and urzent cases the said
officer may enteriain an application for tl.e issue of a passport
or travel document from a person ordin rily residing in any
other territory in India and may jssue a passport or travel
document 1o such person for a period not exceeding twelve
months and transfer the appli:zation to the passport authority
having jurisdiction in the territory wherein such person ordina-
rily resides.

Provided further that no such transfer of an application
for passport under the preceding proviso shall be made if the
applicant has migrated from the territory where he was origi-
nally resident with the intentjon of settling down in the territory
withjn the jurisdiction of the passport authority which issued the
passport under the preceding proviso.

4, Clagses of persons to whom the Different classes of pass-
ports and travel documents may be issued : The clagses of persons
to whom the classes of passports or travel documents referred to
respectively in sub-sect’on (1) and sub-scction (2) of section 4
may be Issucd, shall be ag specified respectively in part T or
part II ag the case may be, of Schedule II.

5. Form of applcations : An application for the issue of a
passport or travel document or for the renewal thereof or for
any miscellansous service shall be made in the appropriate Form
set out therefor in Part T of Schedule I and in accordance with
the procedure and instructions set out in such form,

Provided that, in the course of any inquiry under sub-
gection (2) of section $, a passport authority may require an
applicant to furnish such additional information, documents or
certificates, as may be considered necessary by such authority
for the proper disposal of (he application.

6. Financlal Guarantee: (1) An application for the issue of
an ordinary passport shall be accompanied by & financial gua-
rantee executed in the Form set out in  Part IT of Schedule II1.

Provided that no such guarantee shall be necessary in the
cage of an applicant if he:

(i) furnishes a cectificate from a Member of Parliament
or Member of the Legislative Assembly of a State or
Union territory or Member of Legislative Council of
a State or Member of Metropolitan Council, Delhi, or
an officer not below the rank of a Deputy Secretary to
Government, or a Judiclal Magistrate of the first class
or a Sub-Divisional Magistrate or an Additional Dis-
trict Magistrate or a Digtrict Magistrate to the effect
that he has satisfled himself that the applicant 13 finan-
cially sound;

(ii) pays income tax Or property tax or agricultural income
tax;

(i1i) produces & certificate of solvency from any revenue
authority, not below the rank of Tehsildar, to the effect
that the applicant is financially solvent to the extent
of rupees ten thousand or more;

(iv) furnishes an entry permit issued by a foreign Govern-
ment in his favour;

(v) proceeds out of India under the Indian Emigration
Act, 1922 (7 of 1922) and the provisions of that Act
have beent complied with;

(vi) proceeds out of India on an employment voucher or
offer of employment;

(vii) proceeds out of India on scholarship o fillowship ;

(viti) proceeds on pilgrimage or 10 neighbouring foreign

countrie s

— TRy

(ix) furnishes a ticket in proof of the journey to a foreign
country and return therefrom:

(x) proceeds to a foreign country to join the following
relations of the applicant, namely, fatber, mother,
husband, wife, brother, sister, son or daughter and
produces a sponsorship declaration by any such rela-
tion of the applicant signed () before an authorised
officer of the local Government or Notary Public and
attested by the Consular Qfficer in the Indian Missions
or Post in that country; or (b) before the Consular
Officer in the Indian Mission;

(xi) being 2 minor, accompanies his parent or legal guar-
dian who has been exempted from producing [inancial
guarantee in terms of any of the preceding clauses;

Provided further that no such guarantee shall be necessary
in respect of an applicant abroad if :—
(i) the passport authority abroad is satisfied that he has
sufficient means to maintain himself abroad; or
(i) he was_exempted from producing financial guarantee
at the time original passport was issued to him.

(2) The flnancial guarantee shall not be withdrawn by the
guarantor 5o long as all the costs, charges and expenses  payable
or reimbursable to the Government of India in pursuance of the
guarantee are fully discharged or till a fresh acceptable guarantee
is furnished by the holder of the passport.

7. Named forelgn country : Each of the following countrics
shall be a named foreign country for the purposes of the ex-
planation to sub-section (1) of section 5, namely —

(i) Bangladesh; and

(ii) Sri Lanka.

8. Fee payable on applications : The fce payable on every
application mentioned in column (2) of Schedule IV shall be
at the rates specified In the corresponding entry in column (3),
(4) or (5), as the case may be, of that Schedule.

9. Collection of fees : All fees payable in respect of such
applications shall be remitted by money order to, or paid in
cash at the counter of, the passport authority concerned or by
way of passport fee postal stamp, stating in the coupon or
rece’pt the particulars in respect of which such fees have been
remitted or paid,

10. Refund of fees : Fees shall be refunded if applied for
within one year from the date of payment thereof in the follo-
wing cases :—

(i) if after paying the fee, a person does not submit the
application for issue of passport or travel document
or for any service on a passport or travel document
already held by him, as the case may be;

(i) If the fee paid is in excess of the prescribed fee; and

(iii) if the fee paid is for a service for which no fee has
been prescribed,

11, Forms of passport or travel document—A passport or
travel document issued under the Act shall be in the appropriate
form set out in part I of Schedule TIL

12. Duration of passports or travel documents

(1) An ordinary passport shall continue in force for a

period of five years from the date of its issue.

() An India-Bangladesh passport shall continue in force

for a period of threc years from the date of its issue.

(3) An India-Sri Lanka passport shall continue in force for
a period of four years from the date of its issue.
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(4) An emergency certificate shall continue in feree for 8
period of six month:, from the date of its issue.

(5) A certificate of identity shall continue in force for a
period of two years from the date of its issue,

(6) A diplomatic and an official passport shall continue in
force for o period to be decided in each casc by the
Central Government or the passport authority which
issues the passport.

Provided that the total life of a diplomatic or an official

passport shall be ten ycars from the date of its issue.

13, Issue of additional passport or travel document in special
circumstances—A prerson holding a pagsport or travel document
shall not be entitled to another passport or travel document
unless he surrenders to the passport authority the passport or
travel document alrecady held by him.

Provided that separate passports or travel documents may
be issued Lo the same person in respect of differenl countries
if it is necessary so to do for facilitating his visits to such coun-
(ries.

14. Appellate authorities—For the purpose of the Act and
these rules, the appellate authority to whom an appeal shall lic
{rom an order specified in column (1) of the Tahle below shall
be that specifled in the corresponding entry of column (2) there-
of and every such appeal shall be filed within thirty days from
the date on which the order sought to be appealed against is
communijcated to the appellant.

TABLE

Ordcrs appcalcd ngamst

Appellate authority

(1) 2)

1. An order of the passport Thc Chief Pasgport Otﬂccr.
authority, other than the Ministry of External
Central Government, under—  Affairs, New Delhi,

(i) clause (b) or clause (c) of
sub-section (2) of Section
5; or
(i) clause (b) of the proviso
se¢ n 7;or
(iii) sub-section (1) or sub-
section (3) of section 10,

2. An order under sub-section Additional
(6) of section 10 of the autho-
rity to whom the passport
anthority is subordinatc

Secretary or
Secretary, Ministry of Ex-
ternal Affairs, New Dethi.

15. Fee Payable In respect of app oal—-Evcry petition, for
appeal shall be accompanied by a fee of (wenty-five rupoes which
shall be paid in cash at the treasury und a copy of the receipted
challan ;hall be enclosed with such patition.

16. Procedure to be followed by appellate authority—On
receipt of an appeal, the appellate anthority may call for the
records of the case from the authority which passed the order
appealed against and after giving the appellant a reasonable
opportunity of representing his case, pass final order.

17, Authority and form for speclal endorsement under section
19 :

(1) The authority for the purposes of section 19 shall be
the passport authority.

(2) Every special endorsement referred to in section 19 shall
be in the following form, namely :—

qIEA F TATH
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FORM

This passport is hereby made valid under section 19 of the
Passports Act, 1967 (15 of 1967), for travel through, or vigi~
L1137 AU TPOI for a4 maximum

of this endorsement.

18. Inspection of passport or travel document—-The authorities
for the purposes of clause (¢) of sub-section (1) of section 12
shall be—

(i) any passport authority;
. (i) any officer of Police not below the rank of a Sub-
Inspector; and

(iii) any officer of Customs empowered by general or special

order of Central Governmient in this behalf.

19. The conditions of a passport or travel document—The
conditions subject to which a passport or travel docurmnent shall
be issued or renewed shall be as set out In Schedule V.

20. Repeal—The Passports Rules, 1967 are hereby repealed.

Provided that such repeal shall not affect the previous
operation of the said Rules or anything duly done or suffered,
or any right, privilege, obligation or liability acquired, accepted
or incurred, thereunder.

SCHEDULE 1

(See rule 3)
Sl. Passport authorities Jurnsdlcuon
No.
(0} 2 (€))

The Stato of Gujarat
and the Union Terri-
tory of Dadra and
Nagar Haveli,

1. (a) Regional Passport Officer,
Abhmedabad, (Regional Pass-
port Office, Ahmedabad)

(b)y Assistant Passport Officer,
Ahmedabad, (Regional Pass-
port Office, Ahmedabad).

(¢) Public Relations  Officer,
Ahmedabad, (Regional Pass-
port Office, Ahmedabad)

(d) Superintendent, Ahmedabad
(Regional Passport Office,
Ahmedabad)

~-da-

-do-

-do-

2. (a) Regional Passport Officer,
Calcutta, (Regional Passport
and Emigration Office,Cal-
cutta),

(b Public Relations  Officer,
Calcutta (Regional Passport
and Emigration Office, Cal-

cutta).

The States of West
Bengal, Tripura and
Sikkim,

.do-

(c) Superintendent, Calcutta,
(Regional Passport and
Emigration Office, Calcutta).

-do..

3. (a) Regional Passport Officer,
Delhi, (Regional Passport
and Emigration Office, New
Delhi).

The Union Territory of
Delhi.
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© (b) Assistant Passport Offtcer, The Union Territory of 6.()(a) Regional Passport Officer, The State of Kerala
‘Delhi (Regional  Passport Diclhi. Cochin, (Regional Passport (excluding the districty
and }'Emigration Office, New and  Emigration  Office, of Cannanore, Kozhi-
Delhi). -~ Cochin) kode, Malapuram and
{¢) Public Relations Officer, -do- . Palghat), and the
Delhi, (Regional Passport Union Teriitory  of
. and Emigration Office, New Lakshadweep.
Delhi. (b) Assistant Passport Off d
‘ i ssistant Passpor cer, -do-
(d) S_upcnntcndent, Dolhi, fRe— - -do- Cochin, (Regional Passport
gional Passpor( and Emigra- and Emigration Office
tion Office, New Delhi). Cochin). '
4.(D(a) Regional Passport Officer, The Statc of Punjab
(c) Public Relations  Officer, -do-

Chandigarh, (Regional Pass- (excluding the districty

port Officc, Chandigarh). of Jullundur, Kapur- Cochin, (Bcﬂi‘f’“ﬁl Passport
thala, Hoshairpur, and Fmigration Office,

Amritsar and Gurdas- Cochin).
pur), and. the Smt‘?s of (¢} Superintendent, Cochin, {Re- -do-
Haryana and Hima- gional Passport and Emigra-
chal Pradesh and the tion Office, Cochin)
Union . Territory  of ) ’
Chandigarh. 6.(ii)(u) Pussport Officer, Kozhikode, The districts of C
) . . USS " weer, Kozhikode, ¢ districts o anpa-
- ) A.ssmtapt Passpor.t Offtcer, -do- (Pussport Office, Kozhikode) nore, Kozhikode, l\n/gl.
Chandigarh, (Regional Pass- anuram and Palgl;a t in
port .Oﬂice, C.handigarh). the State of Ke-ala 2nd
(¢) Public Relations Officer, -do- . the district of Mahe in
Chandigarh, (Regional Pass- the  Union Territory
port Office, Chandigarh). of Pondicherry.
(@ Supe.rintendcnt. Chandig‘arh, -do- (b) Public Relations Officer, -do-
(Regnon_nal Passport  Office, Kozhikode, (Passport Office,
Chandigarh). Kozhikode).
(li)(@) Passport Officer, Jullundur, The districts of Jullun-
(Pasport and Emigration dur, Kapurthala, Ho- (¢) Superintendent, Kozhikode, -do-
" Office, Jullundur). -shiarpur, Amirtsar and {Passport Office, Kozhikeode).
- : Gurdaspur in the State ‘ ‘
of Punjab. 7. (@) Passport Officer, Bombay, The State of Mahara-
(b) Assistant Passport Officer, -do- (Passport and FEmigration  shitra.
Jullundur, (Passport and Office, Bombay).
Emigration  Office, Jullun- (b) Assistant Passport Officer, -do-
dur).. Bombay, (Passporl and Emi-
(¢) Public Relations  Officer, -do- gration Office, Bombay).
Jullundur, (Passport and
Emig—rﬂﬁon Ofﬁcc‘ Jullun- (c) Public Relations Offiger, -do-
dur). Bombay, (Passport and Emi-
(d) Superintendent,  Jullundur, -do- gration Office, Bombay)
(Passport and  Emigration (4) Superintendent,  Bombay, -do-
Office, Jullundur). (Pussport and Emigration
5. (n) Regional Passport Officer, The State of Tamil Nadu Office, Bombay).
Madras, (Regional Passport and the Union Terri-
and Emigration Office, tory of Pondicherry 8. (a) Passport Officer, Lucknow, The State of Uttar
Madras). {cxcluding the district (Passport Office, Lucknow). Pradesh.
. ) of Makc). (b) Assistant Passport Officer, -do-
{b) Assistant Pass_port Officer, -do~ Lucknow, (Passport Office,
Madras, (Regional Passport Lucknow)
and  Emigration Office, ’
Madras). (c) Public Relations  Officer, -do-
(¢) Public Relations  Officer, -do- Lucknow, (Passport Office,
Madras, (Regional Passport ' Lucknow).
and Emigration Office, d
Magdras). (d) Superintendent, Lucknow, -do-
Passport Office, Lucknow).
(&) Superintendent, Madras, -do-
{Regional Passport and Emi- 9, (a) PassportOfficer, Hyderabad, The State of Andhra

gration Office, Madras). (Passport Office, Hyderabad).  Pradesh,
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(b) Assistant Passport Officer,
Hyderabad, (Passport Office,
Hyderabad).

(c) TPublic Relations Officer, Hy-
derabad, (Passport Office,
Hyderabud).

(d) Superintendent, Hyderabad,
(Passport Oflice, Hyderabad).

10. (a) Passport Officer, Bangalore,
(Passport Office, Bangalore).

(b) Assistant Passport Officer,
Bangalore, (Passport Office,
Bangalore).

(c) Public Relations Officer,
Bangalore, (Passport Office,
Bangalore).

(d) Superintendent, Bangalore,

(Passport Office, Bangalore)

11, (a) Passport Officer, Jaipur,
(Passport Office, Faipur).

(b) Assistant Passport Oflicer,

Jaipur, (Passport Office,
Jaipur).

(c} Public Relations  Officer,
Jaipur, (Passport Office,

Jaipur).

(d) Superintendent, Jaipur, (Pas-
port Office, Jaipur),

12, (a) Passport Officer, Bhopal,
(Passport Office, Bhopal).
(b) Public Relations Officer,
Bhopal, (Passport Office,
Bhopal),

Superintendent, Bhopal,
(Passport Office, Bhopal).

(c)

Bhuba-
Office,

13. Passport Oflicer,
neshwar, (Passport

Bhubaneshwar).

(@)

Assistant Passport  Officer,
Bhubaneshwar, (Passport
Office, Bhubaneshwar).

Public Relations  Officer,
Bhubaneshwar, (Passport
Office, Bhubaneshwar).

(d) Superintendent, Bhubanesh-
war, (Passport Office, Bhu-
baneshwar).

(b)

()

14. (a) Passport Officer, Patna,
(Passport Office, Patna).

(b) Assistant Passport Officer,

Patna, (Passport Offce,
Patna).

(c) Public Relations Officer,
Patna, (Passport Office,
Putna).
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The State of  Andhra {d) Superintendent, Patna, (Pass-
Pradesh. port Officc, Patna).
15. (a) Regional Passport Officer,
-do- Gaubhati, {Regional Passport
Office, Gauhati),
-do-
The State of Karnataka (b) Assistant Passpbrt Officer,
Gauhalti, (Regional Passport
Office, Gauhati).
-do-
(¢) Public Relations Officer,
Gauhali, (Regional Passport
-do- Office, Guuhati).
(d) Superintendent,  Gauhati,
(Regional Passport Office,
Gauhati).
-do- 16. (1) Passport Officer, Srinagar,
(Passport Offico, Srinagur).
The State of Rajasthan (b) Assistant Passport Officer,
Srinagar, (Passport Oflice,
-do- Srinagar).
(c) Pablic ' Relations Officer,
Srinagar (Passport  Office,
-do- Srinagar).
(d) Superintendent,  Srinagar,
(Passport Office, Srinagar).
-do- 17. (a)
of Goa, Daman and Diu,
Panaji.
Thz State of Madhya d
Pradesh. (b) Passport Officer, Home
-do- Department, (Passports) Go-
vernment of Goa, Daman
and Diu,
-do- 18. (a) Chicf Commissioner, Union
Territory of Andaman and
Nicobar [slands, Port Blair.
The State of Orissa (b)Y Deputy Commissioner, Union
Territory of Andaman and
Nicobar Tslands, Port Blair,
-do- (c) Chief Sccretary, Andaman
and Nicobar  Administira-
tion, Port Blair.
~do- {(d) Judicial Secretary, Andaman
and Nicobar  Administra-
tion, Port Blair.
~do- () Assistant Secretary, (Confi-
dential Cell), Andaman and
Nicobar Administration,
The State of Bihar Port Blair.
19. Consular Officers or Consu-
-do- lar Agents in Indian Missions
or Posts outside India.
-do- 20. (a) Deputy Secretary (PV Divi-

sion), Ministry of External
Affairs, New Delhi.

The State of Bihar,

The States of Assam,
Nagaland, Meghalava
and Manipur and the
Union Territories of
Arunachal Pradesh
and Mizoram.

«do-

-do-

The Statc of Jammu and
K ashmir,

-do-

-do-

~do-

Chicf Secretary, Government The Union Territory of

Goa, Daman and Diu.

-do-

The Union Territoy of
Andaman and Nicobar
Islands.

-do-
-do-

-do-

-do-

The arca within the
consular  jurisdiction
of the Indian Mission
or Post concerned.

Whole of India in rcs-
pect of diplomaltic and
official passports,
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{b) Under Secretary, PV Division, Whole of India in res-

Ministry of Extornal Affairs,

New Delhi.

(¢) Section Officer, PV Division,

pect of diplomatic and
official passports.

-do-

Ministry of External Affairs,

New Delhi.

SCHEDULE II
(Sce rule 4)

Classos of Pasaport

1

1. Ordinary
Passport

2. India-Bangladesh
Passporls

3. India-Sri Lanka
Passports

4. India-8ri Lanka
Passports (For

and 1974 agree-
mcents)

5. Official Passports

(b

(iii)

(iv)

PART TI—PASSPORTS

Citizons of India

Classcs of persons to whom issuable

2

-do-

-do-

Persons who have been granted Indian
Citizenship under the India-Sri Lanka
Repatriates —1964 Rz

patriation Agreementsd of 1964 &
1974,

(1) Government officials and non-offi-

clals when thelr passages arc paid
by the Govt. and the members of
their families, whon such members
of thelr familics also proceed out of
India at the expense of Govern-
ment,

Officials of Reserve Bank of India,
the State Bank of India, nationalised
banks, Corporation, Undertakings
and other institutions owned or con-
trolled by the State and officials
of autonomous bodies set up by the
Stute, proceeding out of India on the
official work of their rcspective
organisations; and the members of
their families when such members
also proceed out of India at the
cxponse of such organisations.

Permanent Govt. officials on depu-
tation to foreign Governments, the
United Nations Organisations and
ita specialised Agencies and other
inter-Governmental  Organisations/
agencies recegnised by the Govi, of
India, and the members of their
familics, provided such deputation
is arranged through the Govt, of
India.

Government officials sponsored by
the Ministrics in thc Government of
India and their dopartments, for
attending international conferences,
serminars and meetings or for under-
golng training either independently
or under any of the scholarship

[PART 1I-—SEC. 3(i)]

6, Diplomatic
passporis —

(v

—

2

schemes for the time being in force,

provided the deputation out of
India is treated as duty and th2
Government officlal is allowed to
draw his duty pay and allowances
in India and the members of the
family of such official deputed out of
India for a period mnot less than
twolve months, when travelling with
or joining such official at his post
abroad.

Fully depandent mother/father/
mother-in-law/brother/gister of an
officer belonging to Indian Forcign
Service (Branch B) and fully decpen-
dent mother-in-law/brother/sister of
an officer belonging to Indian Foreign
Service (Branch A), when proceoding
out of India, with the permission of
the Government, to reside with the
officer at the place of his posting
abroad.

(iv) Any other person who, in the opinion

of the Govt. of India should have
an official passport because of the
nature of his foreign misgion.

NOTE :—The following persons shall

(=)

(b)

not be entitled to the issue of official
passports, namely:—

persons sponsored by a Government
department for attending interna-
tional Conferences, seminars and
mectings or for sludies of training
outside India cither independently
or under any of the scholarship
schemes for the time being in force
when such persons go on siudy leave
or leave of any other kind;

persons proceeding outside India at
their own expense on commercia]
or other purposcs although a de-
partment of thc Govt, certifles that
such purpose would be to Govt,
interest.

(1) (a) Officers of the Indian Forelgn Ser-

(b)

©)

vice (Branch A) when procceding
out of India on official business.

Such officers of the Indian Foreign
Service (Branch B) and other officers
of the Ministry of External Affairs
or other Ministrics or Department
of the Government of India who arc
proceeding abroad on official busi-
ness or are posted to Indian Missions
or Posts abroad, as may be deter-
mined by the Foreign Service Board
in the Ministry of External Affairs.

Wife or official hostess or husband,
as the case may be, dependent sons
under 24 years and dependent un-
married daughtcrs, dependent fa-
ther and dependent mother of an
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officer referred to m (a) and (b)
above, when travelling with or
joining such oflicer at his post abroad.

NOTE :—Any member of the family
referred to in (c) above of an ollicer
who is actually holding a diplomatic
assignment abroad may also be issued
a diplomatic passport for siaying in a
country other than the country of
accredition of the officer for study or
olher purposcs approved by the Cen-
tral Govarnmant: a diplomatic pass-
port issued in such a case shall, how-
over, be surrenderod when the diplor
matic assignment of the officer is
terminated or when the ollicer is posted
back to the headquarters.

(ii) (a) A person having or having been
ganted a diplomatic status either
becuuse of the naturc of his foreign
mission or becaus: of the. position he
holds, as may be determined by the
Central Government,

(b) Wife or husband, as the casc may be,
of a person referred to in (a) above
whzn accompanying the said petson

PART II-TRAVEL DOCUMENT

Classes of Travel
Documents

Classes of persons to whom issuable

1. Emergency
Certificate

(i) Citlzens of India abroad who have
been refused passport, or whose
passports have been Impounded or
revoked, of who have to be repatrii-
1ed to India.

(li) Persons who have produced prima
facie evidence of Indian citizenship
but the evidence is considered insu-
ficient to  justify the issue of a
passport without further verification,

(iii) Cltizens of 1India abroad whose
passports have been lost, stolen or
damaged, and to whom new pass-
ports cannot be issued without veri.
fication of their passport particulars
by reference to the offices of Tssue.

(tv) Persons of Indian origin abroad
when allowed to come to India for
settling down here.
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2. Certificate of (M Statelcss persons 1esiding in India,
Identity forcigners, w'osc country iy not
represented in India, or whose natio-
nal status is in doubt.

(ii) Porsons oxcmpted under Section 22
from the operation of the provisions
of clause (a) of sub Section (2) of
seelion 6.

SCHEDULE 11T
(Scerules 5,6 & 11)
PART [
(sce rule 5)
FORM FA (M) T
Crovernment of India
Ministry ol Extornal Affuirs
PASSPORT APPLICATION FORM
(lror ordinary & Indlun-Sri Lanka P.ssports)

— T
space for i
Luffixing l CAUTION : Tt is an offenco under the
‘passport fee Passports Act, 1967 to knowingly
h)()s[al stamp ] furnish  false information or
e suppress material information,
This application form can be used for
issue of an ordinary infernational
passpori/India-Sel  Lanka passport
by an adult for himsclf/herself or
by a parent/legal guardian {or issue
of a passport to a person below 18
year's of ago.

To

The Passport Officer
(fill in name of office here)

~ ' A. FEE :
For official |
usc only

FOR PAYMENT AT
PASSPORT OFFICE/

1. Amount paid Rs.

STATE BANK 2. Date of payment
COUNTER
3 How have you paid jt—

Receipt No, ........
DPate .............. \

} (a b (¢ d
Initials of ) ® ) @
Cashier —————— | (py (at (at (by

passport Passport Statc moncy

fee stamp) Office Bank  order-
counter) counter receipt

in to be
Passport  atta-
Office)  ched)

B. PHOTOGRAPH

In all, 5 copies are required-one to be
pasted here and four to be enclosed
with the application.
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The photograph must be not less
than 50 mm x 60 mm in size and
show a frontal view of full face,

PLEASE DO NOT MARK FRONT
OF PHOTOGRAFPH.

i Spacc for Pasting
. photograph

C. PARTICULARS OF APPLICATION/MINOR
FOR WHOM TIIE PASSPORT 15 REQUIRLD :

1. Full name in capital letters
(Please do not use any initials)

[ ]

. Maiden name in casc applicant
is married women/widow.

3. Aliuses, if any

4. (1) Have you ever changed your

name 7
(b) Tf yes, what was your previous
name ?
5. Date of birth ... ... ... i i e
(Date Month Year
6. Place of birth ... ... . ool e
(Village/town) (District)
Statc

7. Pather’s name in full
(Plcasc do not use initials)

8. Husband's namc in full in case
applicant is married woman/widow
D. PERSONAL DESCRIPTION :
1. Profession and present occupation
2. Beight .......... ) 1 D cm
3. Colour of eycs
4. Colour of hair
5, Visible distinguishing marks
E. CHILDREN UNDER 15 TO BE INCLUDED IN
PASSPORT :

Name of child Place of birth Date of birth Relationship
to applicant

Py =

3.

Plcase attach attested copies of birth certificates or school
certificates showing dates of birth.

F. ADDRESS :

1. Permanent address : . .............
(House WNo./street)

(Village/town)

(District) (State)

2. (a) Presentaddress : ... .. oo L
(House No./Street) (Village/town)

(District) (State)

[ParT TTI—SEC. 3(i)]

(b) If you have not resided at the
above address continuously
for the last two years, please
give the other addresses where
you have resided during this
period : ’

3 Name and address of relative (o
be intimated in case passport-
holder laces any difficulty abroad :
Name :

Relationship.
Full address

Phone No, il any.
G. CITIZENSHIP :

1. (1) Did you ever possess any other citizenship ?
(b) If you, did you acquire Indian citizenship by rcgis-
tration or naturalisation ?
(Please attach a certified copy of the citicenship
document in case of first application for passport)

(=]

. (n) If you are a marcied woman/widow, is/was your
husband an Indian citizen ?

(b) If the answer to (a) above is ‘No’, what is/was your
husband’s nationslity and when were you married
to him ?

3. (8) Did you migrate from the territory included in
Pakistan or Bangladesh 7 ,
(b) If yes, from which country and when did you
migrate?
4. (a) Wereyou born in a country other than India, Pakistan
or Bangladesh ?
(b) Tf yes, what was your father’s citizenship ?
() at the time of your birth ; and
(ii) as on 26-1-1950.
(c) what is your father’s place of birth ?
5. Did your father acquire another citizenship ?
(a) If yes, what nationality ; and
(b) when ?

H. PREVIOUS PASSPORTS

1. Have you ever applied for a passport/travel document
before ?

]

. If passport/travel document was issued, please indicate
the following details and attach the passport/travel
document :—

Date of issue :
Place of issuc:

3. If passport/travel document is not attached, indicate what
happened to it.

4, Please enclose a copy of the official communication
received by you in case :—
(1) a passport/travel document was first refused to you
and the order of refusal was not unconditionally
withdrawn/cancelled subsequently ; or

(ii) your passport/iravel document was flrst impounded
and was not unconditionally restored to you sub-
sequently.

5. If your name was included in either parent’s passport a
certificate about deletion may be produced or passport/
travel decument produced for deletion.
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I. INFORMATION RFQUIRED UNDER SECTION 6 OF
THE PASSPORTS ACT, 1967 :

I. Have you at any time during the period of five yecars
immediately preceding the date of (his application becn
convicted by a court in India for any criminal ollence
anl sentenced to imprisonment 7

(IS

. Are any procecdings pending againsl you before a crimi-

nal court in India ?

3. Has a warrant or summons for your appcarance, or a
warrant for your arrest or an order prohibiting your
departure from India becn issucd by any court ?

4, (a) Have you ever been repatriated from abroad at

Government expense ?

(b) If yes, have you repaid to Government the expendi-

ture incurrcd ?

If the answer to any of the above question is ‘Yes', please
furnish details in a scparate sheet duly signed.

J. FOR GOVERNMENT/PUBLIC SECTOR EMPLOYEES
ONLY :
1. Are you working in Central or State Government Depart-
ment, statutory body or public sector undertaking ?

2. If yes, please give dctails of your job and full office
address of the employer or enclosc & ‘No Objection Certi-
ficate’ in original from the employer.

K. SUPPLEMENTARY INFORMATION :
1. What countrics do you propose to visit ?
2. What is the purpose of your visit ?
(study, husiness, tourism, pilgrimage, cmployment, etc).
3, What are your educational qualifications ?
(i) Gencral
(ii) Professional/lechnical. .

L. REFERENCES :
Name and address of two responsible persons in your locality
who would be prepared to vouch for you :

1.
"

M. DECLARATION OF APPLICANT ;

I solemnly declare that :

(i) T have not voluntarily acquired the citizenship of another
country ;

(i) 1 have not lost, surrendered or been deprived of my
citizenship of India ; and

(i) The information given by me in reply to the quostions
in this form is true.

Place

Date

Signature of applicant

Note:— Please give your specimen signatures in the space
provided at the end.

N. DECLARATION OF PARENT OR LEGAL GUARDIAN
IN CASE PASSPORT 1S FOR A MINOR :

1 affirm that the particulars given above are in respect of. ., . ..
.............. sonfdaughter of ...... . ......of whom | am
the parent/lcgal guardian.

TS & AT - W
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1 undertake to be entirely responsible for his/her expenses.
T solemnly declare that he/she has not lost, surrendered or
hecn deprived of his/her citizenship of India and that the in-
formation given in respect of him/her in this application is true.
Place
Datc Signature of applicant

O. VERIFICATION CERTIFICATE

(This certificate is not a pre-requisite for obtaining a passport)

1. 1 hercby certify that I have satisfied myself that the
particulars in the above application for a passport furni-
shed by Shei/Smt./Kumarei................. . Sonfwife/
daughter of... ... ....... arc correct. 1 regard the
applicant to be a suitable person to be considercd for
issuc of a passport. T have satisfied myself that the appli-
cant is a citizen of India.

2. 1 have satisfied mysclf that the applicant is financially

sound.,
Telephone :
Signaturc............
Office (Name in capital letters). ... ...
Residence :
Place Designation .. . ......
Date Office stamp.. .. ..

Note . —TIf the verifying authority is not in a position to
certify the finuncial soundness of the applicant,
that authority may delete paragraph 2 from the
verification certificate in which cvent, the applicant
will have to produce a financial guarantee unless
otherwise exempted from doing so under rule &
of the Passports Rules, 1979.

CAUTION

This is an important document and should be signed after
due consideration (To be signed by a Member of Parliament or
Member of Legislative Assembly of State or Union Territory or
Member of Legislative Council of a State or Member of Metro-
politan Council, Delhi or an officer not below the rank of =
Deputy Seerctary to Government or a Judicial Magistrate of the
first class or a Sub-divisional Magistrate, an Additional District
Magistrate or a District Magistrate).

Two specimen signatures of left thumb impression (if male)
or right thumb impression (if female) of the applicant/minor on
whosc behalf application is made.

SCHEDULE ITI PART 1
(See rule 5)
FORM EA(P) 2
GOVERNMENT OF INDIA

PASSPORT APPLICATION FORM FOR INDIANS
RESIDING ABROAD

CAUTION ; Itis an offence under the Passports Act, 1967 to
knowingly furnish false information or suppress
material information.

This application form can be used by Indian
nationals residing abroad (by an adult for him-
selffherself or by a parent/legal guardian for
minor childjward) for issue of an ordinary
intcrnational passport/India-Sri Lanka passpotr.
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To

(Please fill in the name of the Indian Mission/Post to whom
you arc applying for the passport),

Pasting photo-

Space for i
giaph ,
\

(In all three copies of the photograph are rcquircda—om‘: to
be pasted above and two to be enclosed with the application.
The photograph should be 50 mm x 60 mm in size and show &
frontal view of full face).

(A) FEE
1. Amount of the fee paid :
2. How you have paid it :

(B) PARTICULARS OF APPLICANT/MINOR FOR WHOM
THE PASSPORT IS REQUIRED

1. Fullname in capital letters :
(Please do not use any initials).

7. Maiden name in case applicant
{s married woman/widow :

3, Alirses, if any.

4. If you ever changed your name,
what was your previous name @

5. Date of birth :

6. Place of birth :

7. Father's name in full :
(Please do not use initials) :

8. Mother's name in full :

9. Husband's name in full in case
applicant is  married woman/

widow :
10. Profession and present occu pation:
11. Height : M Cm:

12. Colour of eyes.
13. Colour of hair :
14. Visible distinguishing mark :

(C) CHILDREN UNDER 15 YEARS OF AGE TO BE
INCLUDED IN PASSPORT
Name of child Place of birth Date of birth Relationship
to the
applicant

own e

Plense attach attested copies of birth certificate(s) or
school certificate(s) showing date(s) of birth and both the
parents’ passports.
(D) ADDRESSES
1, Present address :

2. Permanent address :

THE GAZETTE OF INDIA : EXTRAORDINARY

[PArRT II--SEC. 3(i)]

3. Telephone Number, if any
4. Particulars of the relative to be intimaled in cgse p ssport
holder faces any difficulty abroad :
Name :
Relationship :
Full address :
Phone number, il any

(E) CITIZENSHIP
Are you a citizen of India by birth/descent/registration/
naturalisation.

(In case of first application for passport, please atlach
a certified copy of the citizenship document).
(F) PREVIOUS PASSPORT

1. Please attach the p: ssport/travel document previously
held by you, and indicate the following details ;

Number:
Date of issue:
Place of issue
2, Werc you ever refused passport ?
3, Was your passport ever ordered to be impounded or
revoked ?

(If answer to 2 or 3 above is yes, please enclose a copy
of the official communication received by you).

(G) DECLARATION OF APPLICANT
1 solemnly declare that :

(i) Thave not voluntarily acquired the citizenship of another
couniry
(i) 1 have not lost,, surrendered or been deprived of my
citizenship of India ; and
(iii) the information given by me in reply to the questions
in this form is true.
Place
Date Signature of applicant

NoTH: —Please give your specimen signatures in the
space provided at the end.

(H) DECLARATION OF PARENT OR LEGAL GUARDIAN
IN CASE APPLICATION IS ON BEHALF OF A
MINOR

1 affirm that the particulars given above are in respect of . ,

........................................ son/daughter  of

legal guardian.
I undertake to be entirely responsible for his/her expenses.
1 solemnly declarc that he/she has not lost, surrendered or

been deprived of his/her citizenship of India and that the Infor-
matlon given in respect of him/her in this application is true,

Signature of the parent/legal
guardian

The specimen signatures or left thumb impression (if male)
or right thum impression (if female) of the applicant/minor on
whose behalf the application is made.

1 2
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[wer [I- @wz 3 (1))

“ SCHEDULT 1l PART I
(See rule 5)
FORM EA(P) 3

APPLICATION FOR THE ISSUE OF A DIPLOMATI(C'/
OFFICIAL PASSPORT

(This application must be accompanied by two passport
slze photographs—one of thern duly attested on reverse.)

1. (a) Full name (in block fetters).
(b) Aliascs, il any (in block letters),
. Profession,
. Present appointment
. Permanent home address.
. Present address.
. Place of birth
. Datc of birth
. Father’s/Husband’s name.
. Personal particulars
(a) Height
(b} Colour of eyes
(¢) Colour of hair
(d) Visible distinguishing marks, if any.

NDO90ON o b w R

10. Particulars of children bclow 13 years of uge, il to be inclu-
ded in the passport.

Natne Date of birth Place of birth  Relationship

11. (8) Have you ever applied to any other authority for any
other passport ?

(b)Y Tf so, please give details,
12. Particulars of the previous passport held, if any :
(a) Number
(b) Date of issue
(¢) Authority and place of issue.
(d) Tf diplomatic/official passport previously held by the
applicant was returned to the Ministry of External

Affairs or any other authority, please indicate where
are when it was returned.

N.B.;--The previous passport,if in the custody of the applicant,
should be submitted together with this application.

13,

Countries to be Exact naturc of  Period of ;aia); T
visited on official Official duty giving approximate
duty dates

14. Mode of travel and route :

Signature of applicant
or parent in case application is for
& minor.

CERTITICATE

1. *1 heroby certify that Sh./Smt./Kum................. is

(Full name and designation)

proceeding abroad on official duty as indicated in item 13 above.

2.%I hereby certify that Sh./Smt/Kum................. is
(Full name)

son/wife/daughter of Sh./Smt....................... who s
(Full name and designation)
proceeding abroad on official duty as indicated in item 13 above.
*Strike out whichever is not applicable,

Signature of Head of Office

IMPORTANT: Categories of persons to whome official and
diplomatic passports are issuable are mentioned
in Part I of the Schedule IT to the Passports
Rules, 1980. Persons not covered by the said
Schedule shall not be eligible for official and
diplomatic Passports.

Please give two spocimen signatures ot thumb impressions
(left in case of a malc and right in case of a female) of the appli-
cant in the space provided above.

SCHEDULE IIT PART 1
(Scc rule 5)
FORM EA(P) 4

APPLICATION FOR ISSUE OF AN EMERGENCY
CERTIFICATE

(This application must be accompanied by threc passport
§ 1 otographs.)

1. FEE

. Amount paid

. Date of payment

. Mode of payment.

[1. PERSONAL PARTICULARS

1. (a) Full name
(in block letters)

(b) Aliascs, if any
(in block letters)
2. Previous names, if you have ever
changed your name.

3. Maiden name in case of a married
woman/widow/divorcee

4. Fathor's name

. Husband’s name in caso of a married
woman/widow/divorces

. Permanent address in India
. Present address abroad
. Present national status

Y e

[N B - LA

k=]

. Profession
10, Place of birth
11, Date of birth
12. Height
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13. Colour of eyes
14. Colour of hair
16. Visible distinguishing marks, il any.

III. PARTICULARS OF CHILD/CHILDREN BELOW 15
YEARS OF AGE TO BE INCLUDED IN THE
EMERGENCY CERTIFICATE,

Relationship

Place of birth

Nume Date of birth

IV. PARTICULARS OF THE PASSPORT/TRAVEL
DOCUMENT PREVIOUSLY HELD.

1. Did you ever hold a passport/travel document ?

2. Tf so, pleasc furnish the following particulars :
(a) Number
(b) Dale of issuc

{¢) Authority and place of issue.

N.B.:-——The Passport/travel document, if available, should be
submitted together with this application.

3. If not a position to submit the passport/travel document,
please indicate the rcasons therefor:.... ...........

V. REASONS OF APPLYING FOR AN EMERGENCY
CERTIFICATE: ......... ... .. ... i, e

VI. DECLARATION OF APPLICANT

I solemnly declare that :—
(i) T am cilizen of India/person of Indian origin ;

*(ii) 1 have not voluntarily acquired citizenship of another
country; and

(fii) the information given by me in reply to the question
in this form 15 true.

Signature or thumb impression
(left in case of a male and right in
case of a female) of the applicant.

Two specimen signatures or thumb impression (left in case
of a malc and right in case of a fcm.lle) of the applicant.

*If in posscssion of a Citizenshipof ..................
any other country involuntarily please ... ..............
give details .

[P'\RT ll—-SFc AG)]

SC HEDULF lll PART T
(See rule 5)
FORM EA(PX) 5

APPLICATION FOR THE ISSUE OF CERTIFICATE
OF IDENTITY

(This application must be accompanicd by three passport
size photographs—one duly attested by local police authority—
and Residential permit).

I. FEE
1. Amount
2. Date of payment
3. Mode of payment

I1. PERSONAL PARTICULARS

1. (a) Full name
(in block lctters)
(b Aliases, if any
(in block letters)
. Previous mame, if you have ever
changed your name.

3

3. Maiden name in case of a married
woman,/widow/divorcee

4. Father’s name

A

. Husband's name in case of a married
woman/widow/divorcec

. Last permanent address abroad
. Present address

. Place/Country of origin

. Present national status

10, Period of residence in India

11. Profession

12, Place of birth

13. Date of birth

14. Height.

15, Colour of eyes

16. Colour of hair

17. Visible distinguishing marks, if any,

=R "R e

III. PARTICULARS OF CHILD/CHILDREN BELOW 15
YEARS OF AGE, TO BE INCLUDED IN THE
CERT]F[CATI: OF IDENTITY.

Name Date of “birth  Place of blrth Relanonshnp

Iv. 1. PURPOSE OF APPLYING FOR THE CFRTIF[LATF
OF IDENTITY.:

2. COUNTRIES FOR WHICH THE CERTIFICATE OF
IDENTITY 1S REQUIRED.

V. DECLARATION OF APPLICANT,

1. solemnly declare that:—
(@) Tam of................ nationality/stateless,

(b) [havenot obtained an Indian/foreign travel document
before because ........ ..o
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WIRT FT TNTE ;. TR

(¢) the information given by me in reply to the questions
in this form is true.

Signature or thub  impression
(left in case of a male and right in
case of a female) of the applicant.

of a male and right in case of a female) of the applicant.
i

Two specimen signatures or thumb impressions (left in case

I 2.

SCHEDULE I PART I
(See rule %)

FORM EA(P) 6

AFPLICATION FOR RENEWAL OF VALIDITY OF ALL
TYPES OF PASSPORTS/TRAVEL DOCUMENTS.

1. (a) Full Name
(in block Iotters)
(b) Aliases, if any
2, Maiden name in case of a married wo-
man/widow/divorcce

. Father's/husband’s name

3

4, Present address

5. Permanent address
6.

. Particulars of the Passport/travel do-
cument
(a) Number
(b) Date of issuc
(c) Authority and place of issue
(@) Valid until

7. () Period upto which renewal is re-
quired

(b) Reasons for renewal.
8. Amount of fee paid

9. Mode of payment. (Please encloge
money order receipt if the fee wag
sent by money order).

10. DECLARATION

*I declare that T have not lost or surrendered my citizenship
of India since the above bassport or travel document wag
issued to me. I further declare that T have 1o other passport
or travel document in my possession,

*Strike out if not apy licable.

Signature or thumb jm.

pression (left in case of g

male and right in case of

a fernale) of the applicant,
1050 G1/30—6

— = e ——T

SCHEDULE I PART I
(See rule 5)
FORM EA(P) 7

APPLICATION FOR ADDITIONAL ENDORSEMENT
ON ALL TYPES OF PASSPORTS/TRAVEL DOCUMENTS

1. (a) Full name
(in block lettcrs)
(b) Aliases, if any
2. Meuiden nam~ in cags of a imarri~d w.man/
widow/divorcee

3. Present addross

4. Permanent address

5. Particulars of the passport/travel do-
cument
(i) Number
(i) Date of issue
(iii) Authority and place of issue
(iv) Valid until

6. Country/Cpuntries for which addition-
al cndorsenicnt is required

7. Reasons for additional engd orsemert
asked for :—

8. Amount of fee paid :

9. Mode of payment of fee :

N.B.—Pleage enclose moncy order receipt if the fés was sent
by money order. :

Signature or thgmb Im-
pression (left in case of
a male and right in cdse
of a female) of the appli-
cant. ‘

SCHEDULE III PART I
(See rule 5)
FORM EA(P) &

APPLICATION FOR MISCELLANEOUS SERVICES ON
ALL TYPES OF PASSPORTS/TRAVEL DOCUMENTS.

1. (a) Full name
(in block letters)
(b) Aliascs, if any
(block lctters)
2. Maiden name in case of a married
woman/widow/divorcee

. Present address
, Permanent address

, Particulars of the Pagsport/travel

document

(i) Number

(i) Date of issue

(i) Authority and place of issug

(iv) Valid undl
6. () Exact nature of service required
(ii) Reasons for request of the service

L% B~ N |
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e i

7. Amount of fee paid
8. Mode of payment

N.B. —Plense enclose money order receipt if the fee was sent
by money order.

Signature or thurnb im-
pression (left in case of
a male and right in case
of a female) of the appli-
cant,

SCHEDULE IIT PART I
(See rule 5)

FORM EA() 9

APPLICATION FOR ISSUE OF A NEW BOOKLET OR

ADDITIONAL SHEETS WHEN ALL THE PAGES OF

PASSPORT (ALL TYPES) OR TRAVEL DOCUMENT
HELD BY THE AFPLICANT ARE USED UP

(This application must be accompanied by two passport size

photographs, If there is a change in the appearance, the photo-

graphs should be duly attested on reverse by a Gazetted Officer/
Notary Public).

1. (a) Full name
(in block laiters)

(b) Aliases, if any
(in block letters)

2. Maiden name in case of & married wo-
man/widow/divorcee

3. Present address

4. Permanent addraesy

5. Particilars of the passport/travel do-
curent

(i) Number
(ii) Date of fssuc
diiy Authority and place of issue
(iv) Valid until
6. Amount of iec paid

7. Mode of payment

N.B. Please enclose money order receipt if the foe was sent by
money order.

Signature or thumb im-
pression (left in case of
2 male and right in case of
a female) of the appli-
cant,

Two wccimon signatures or thumb hnpressions (left in case of
a male and rlght in case of a female) of the applicant

[PART LI—SEC. 3(1)]

T e e — S T T

SCHEDULE I PART I
(See rule 5)
FORM EA(P) 10

APPLICATION FOR THE ISSUE OF ALL TYPES OF DUP-
LICATE { PASSPORTS/TRAVEL DOCUMENTS WHICH
HAVEBEEN LOST, STOLEN OR DAMAGED

(This application should be made in DUPLICATE and be
accompanied threec pasgport size photographs).

1. FEE
1. Amount paid
2. Date of payment
3. Mode of payment
N.B.—Please attach money order receipt if fce was sent by
money order
1. PERSONAL PARTICULARS

. (&) Full name
(in block letters)
(b) Aliages, if any
{in block letters)

—

[ ]

. Maiden namein case of a married wo-
mat/widow/divoreee

i)

. Father’s name

4. Husband's name in case of a married
woman/widow/divorcee '

. Permanent address in India

. Present address

. Height

. Place of birth
10. Date of birth
11. Colour of eyes
12. Colour of hair

5
6
7. Profession
8
9

13, Visible distinguighing marks, if any.

. PARTICULARS OF THE CHILD/CHILDREN'INCLU-
DED IN THE PASSPORT/TRAVEL DOCUMENT
WHICH HAS BEEN LOST, STOLEN OR DAMAGED

Name Date of birth Place of birth Relationghlp

IV. PARTICULARS OF THE PASSPORT/TRAVEL DO-
CUMENT WHICH HAS BEEN LOST, STOLEN OR
DAMAGED.

1. Number

2. Date of issue

3. Authority and place of jssuc
4. Valld until

5. State briefly the circumstances in
which the passport/teavel docu-
ment wes lost, stolen or damaged.
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N B.— In case of lost or theft, please attach a copy of the
Police report.

Signature or thumb im-
pression (left in case of
male and right in case of
female) of the applicant.

Two specimen slgnatures or thumb 1mpress1onr (left in case
of ma]e and right in case of femalc) of thc apphcant

CHEDULE ]]I—-PART I
(See rule 5)
FORM EA(P) 11
APPLICATION FOR INDIA-BANGLADESH PASSPORT
This application form can be used by an adult for himself/
herself or by a parent/legal guardian for a person bolow 18 years
of age. :
(This application should be accompanied by four passport
size photographs duly attested by a Gazetted officer or a Notary
Public).
1. FEE
1. Amount paid
2. Date of payment
3. Mode of payment

0. PARTICULARS OF THE APPLICANT/MINOR FOR
WHOM THE PASSPORT IS REQUIRED

1. (a) Full name
(in block letters)
(b) Aliases, if any
(in block letters)

2. Maiden name in cascof a
marricd woman/widow/divorcee

3. Previous name if you have
ever changed your name

4. Father’'s name

. Husband's name in case of a
married woman/widow/divorcee

. Permanent address In India
. Present address

. Profession

. Height

10. Place of birth

11. Date of birth

12. Colour of eyes

13, Colour of hair

14, Vigible distinguishing marks, if any

wh

b= - - I v

ML PARTICULARS OF CHILD/CHILDREN BELOW 15
YEARS OF AGE TO BE INCLUDED IN PASSPORT

Name Date of birth  Place of birth Relationsghip

...........................................

IV. PARTICULARS OF PREVIOUS PASSPORT/TRAVEL
DOCUMENT

1. Did you ever hold a passport/travel document ?
2. If so, please furmish the following particulars :

(a) Number
(b) Date of issue
(¢) Authority and place of issue

N.B.—The passport/travel document should be subnitted
together with this application (if not available, please
state Reasons) ;—

V. DECLARATION BY APPLICANT
(Required when applicant is a major)

1 solemnly declace that :

@) I have not volumarily acquired citizenship of any
other country ;

(i) 1 have not lost, surrendered or been deprived of my
citizenship of India ;

(ii) The information given by me 10 reply 10 the quos-
tiong in this form i true

Place—. -
Date-———.

Sigbature or thumb impression (left in case
of a malc and right in case of female) of the
applicant.

V1. DECLARATION BY PARENT OR LEGAL GUARDIAN
IN CASE PASSPORT IS FOR A MINOR.

I solemnly affirm that I am the parent/legal guardian of ..
son/daughter of o—. ~, whoge particulars are given
above.

I solemmly undertake (0 be entirely responsible for his/her
maintenance aborad and for payment of any expenditure in-
cwred by the Governmemt of ndia on his/her repatriation,

1 solemnly affirm that he/she has not lost, surrendered or
been deprived on hisfher citizenship of India ; that he/she doey
not hold citizenship of any other country ; and that the infor-
mation given in respect of him/her in this application is true.

Place—— ———

Dtae.— — —
Signature or thumb impression (eft in
case of a male and right in case of a female)
of the paront/legal guardian.

Two specimen signatures or thumb impressions (left in case of &
male and right in case of a female) of the applicant/minor on
whose behelf application i3 made,

1 2
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SCHEI)ULE III—PART m
(Sec rule 5)
o FORM EA(P) 12
APPLICATION FOR INDIA / SRT LANKA PASSPORT

(For repatriates—1964 and 1974 agreements)

(Throe unmounted passport-size bust photographs, taken
full face, of the applicant, should be enclosed with application.
The photiographs should have, on the reverse, the cerificate
*true photo of....... '.." sighcd by the Estate Superintendent
in the case of applicants from estates, and by D.R.Q., Gram
Sevaka or M.P. for the arcu in the caso of others)

CAUTION

Applicants arc warned that if any of the information supplied
by them below is found to be fals2 or inaccurate, not only will
their applications be liabls to be rejected or their passports, if
already granted be liable to be cancclled bat they will render
themgelves liable to prosecution,

1, Full name, with alias, if any (in block letters)
() (a) Have you ever chinged your name ? if so, what
was your previous name ?

2. Arc you marricd or single ?

3. If married woman/widow, state maiden name.

4, Place (Village, town, district, etc.) and date of birth
(attach documents in support, if possible).
5. Profession :
6. Educational Qualifications
7. Ptesent occupation :
8. (i) ‘Pcrsonal Particulars of applicant
(a) Height m. cm.
) Colour of eyes :
(c) Colour of hair :
(d) Visible distinguishing marks, If any :

(it} of Childien below 15 years if to be included in the
passport.
Full Name T Sex Date of birth

9. Father's name and place and date of birth :

10. If married woman or widow, husband's or late husband's
natjonality name and place of birth.

11. How long have you been contiruously residing in Sri
Lanka ?

12. Have you at any time resided in any other country jn-
cluding Pakistan ? State countrics and period.

13. What was your occupntion while residing in the countries
mentioned in col. 12 7

14. Have you ever applied for a travel document and been
refused ? If <0, when and under what circumstances ?

15. Have you ever been issued with a pessport which wag
later impounded or cancelled ? If so give particulars.

16, Present address in Sri Lanka,

17 Names and addrosses of two rcsponslblc porsons in India
who would be prepared to vouch for you.
1)
2)
18. Whether applicant prefers an India-Sri Lanka passport
or an Emergency Certiflicate 7

Two spec’men signatures or
thumb impressions of applicant

Two specimen  signatures oOr
thumb impressions of wife if
to be included in passport.

I solemnly declare that I am an India citizen and that T have
not lost, surrendercd or been deprived of my Indian citizenship
and that the information given by me in reply to the question-
naire i3 true.

Place :

Dtae :

Signature or thumb impression of applicant

I, the undersigned,............. residing at...... holder
of India-Sri Lanka passport/Emergency Certificate No......
dated.............. hereby apply for the grant of passport to
............. whose parent/legal guardian I am. I undertake
to be entirely responsible for all his/her expenses.

Signature/Thumb Impression of Parent/Gurdian

This certificate is required only when the application is made
on b.half of a person below 18 years of age.

SCHEDULE TII—PART I
(Sce rule 6)
FORM OF GUARANTEE
(To be executed on non-judicial stamp paper)

Whereas. . ................ son/wifo/daughter of........
..is desirous of proceeding abroad accompanied by his/

I/We the undersigned.... ...... residing at. .

[hercinafter called thz Guqrantor(b)] do hereby agree promjsc and
undertake jointly and severally to provide suitable maintenance
for and pay the travelling cxpenses of the said.., ... ... during
the period he/she/they shall be abroad and, in the event of my/our
failing to provide or cause to be provided such maintcnance
and travelling expenses as aforesaid, I/we jointly and severally
hereby agrce to pay the President of Indin and his successors
in office and assigns (hereinafter called “the Government of
India') without any demur all such costs and expenses as may
be incurred by the Government of India on the maintenance and
repatriation of the said. ..................... and wife/child-
ren in the cvent of his/her/their repatriation to India.

Inthe event of the said.................... dylng abroad,
1/we hereby undertake andagree to reimburse to the Govern-
met of India all such costs and expenses as may be incurred for
her/his/their burial/cremation.

And it Is hereby further agreed by me/us jointly and severally :—

(i) that the Governmenl of India shall be at liberty to grant
tothesaid.. . ...... such indulgence as it may think pro-
per without discharging or impairing my/our liability
hereunder; and

(i) that the authority to determine the costs, charges and

expenses in such cases referred to above shall rest

exclusively with the Government of Indig and that it
shall be binding on mec/us and my/our heirs, executorts,
administrators, and legal represcntatives as a continuing
guarantee to pay such costs, charges and expenses as
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may be determined by the Government of India, with-
out any objection whatsoever,

This guarantce will remain subssiting until discharged by
the Government in writing.

Signed by the guarantor:—

Q) e

) o

“Here insert the names of wife/or wife and Children, if a joint
passport is to be issued,
N.B. 1. This form must be accompanied by —

(i) docurnentary proof to the effect that the signatory/sig-
natories pay income tax, property tax or agricultural
income tax, or

(i) a certificate of solvency from any revenue authority,
not below the rank of a tehsildar, to the effect that the
guarantor is financially solvent to the extent of
Rs, 10,000 or more.

7. Words/phrases not applicable in the form should not be
reproduced in the guarantec.

3. The value of the non-judicial stamp paper will be as speci-
fled in the Stamp Act in force in a State when the Bond
is executed.

SCHEDULE INI-PART IIT
(See rule 11)
FORM P-1
FORM OF DIPLOMATIC PASSPORT
(Front Cover)

DIPLOMATIC PASSPORT
Emblem

REPUBLIC OF INDIA

(Inside front Cover)
Emblem

These are to request and required in the Name of the Prosi-
dent of the Republic of India all those whom it mey concern
to allow the bearer to pass freely without let or hindrance, and
to afford him or her every assistance and protection of which
he or she may stand in need,

the ........ day of,.19..
BY ORDER OF THE
PRESIDENT OF INDIA

(Page 1)
This passport contains 32 pages
DIPLOMATIC PASSPORT
INDIA

NO. OF PASSPORT.
NAME OF BEARER.

ACCOMPANIED BY HIS WIFB————

(MAIDEN NAME)
AND ——CHILDREN
NATIONAL STATUS
(page 2)
DESCRIPTION ‘ Wife
Profession
Place and date of birth
Domicile
Height M. Cm. M. Cm,
Colour of eyes
Colour of hair
Visible distinguishing
Mark§——— —
CHILDREN
Name Date of Birth Male/Female
) ) (page 5_ e
PHOTOGRAPH OF BEARER
’ (PHOTO) } SIGNATURE OF BEARER
|
WIFE
(PHOTQ) f SIGNATURE OF WIFE

|

(page 9
Countries for which this passport is valid

Unless renewed the Validity of this Passport expires on

Tssued at
Date

(Page 5)
Home address
Permanent address in India :—
(Including Village or Town, District and State)

Name of Father/Husband and his full address
(Including Village or Town, District and State)

"OBSERVATIONS

(Page 6)
RENEWALS

(Page 7 to 29)
VISAS
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(Pages 30-31)
Forelgn Exchange for Travelling Expenses

No entries to be made on this page except by an authorised
dealer in foreign exchange.

Dato Country of tra- Amount issued Stamp and
vel for which or refunded signature  of
exchangs has (Sterling  or Authorised
been sold rupee  cquiv- Dealer sell-

alent to near- ing exchange
est £ orRe))

(Page 32)

RE GULATIONS
(In Hindi)
CAUTION
" (In Hindi)

(Inside back cover)
REGULATIONS

Validlty of Diplomatic Passports

1. A Diplomatic Passport will automatically cease to be
valid if the person to whom it was issued ceases to eiercise the
functions which rendered him cligible to receive a Diplomatic
Passport. In such an event, & Diplomatic Passport will have
to be surrendered to the Ministry of External Affairs, New Delhi,
or to an Indlan Mission empowered to issue Passports to Indians
abroad.

2. This Passport is available for travel only to the countries
specified on page 4, but may be endorsed for additional countries,
The posscssion of a Passport so endorsed does not excmpt the
holder from compliance with any immigration laws in force in
any country or from the necessity of obtaining a visa where
required.

3, (a) Even if particulars of the wife of a Passport holder
are included in his Passport, she cannot travel on it alone;

(b) Children who are above fifteen ycars of age require
scparate Passports.

4. A Pagsport can be revalidated at any time after the expiry
of its existing validity but within its total life.

5. Passport should not be sent out of any country by post.

CAUTION

1. This passport is a valuable Document. It should not be
allowed to pass into the passession of any unauthorised person.
1f lost or destroyed, the fact and circumstancas should be immedi-
atcly reported to the Ministry of External Affairs, New Dalhj-
Or (if the holder is abroad) to the ncarest Indian Mission and
to the Local Police.

2. This passport must not be altered or mutilated in any
way nor any endorsement made on it by any person other than
a duly authorised official.

. 3, This Passport may be cancelled or withdrawn at any
time at the discretion of the Government of India in which event
the holder must surrender the Passport to the nearest Passport
jssylng authority.

4. The Passport is a sure mecans of establishing the holder’s
identity and should, therefore be carried personally,

SCHEDULE III-=Part ITI
(See rule 11)
FORM P-2

FORM OF OFFICIAL PASSPORT
(Front Cover)

OFFICIAL PASSPORT
Emblem
REPUBLIC OF INDIA

(Inside frogt cover)
Emblem

Thes>» are to requast and require in the Name of the President
of the Republic of India all those whom it may concern to allow
the bearer to pass freely without let or hindrance, and to afford
him or her evory assistance and protection of which he or she
may stand in need.

SEAL BY ORDER OF THE PRESIDENT OF THE
REPUBLIC OF INDIA

(Page 1)
This Passport contains 32 pages

OFFICIAL PASSPORT
INDIA
NO. OF PASSPORT................
NAME OF BEARER ... i s
ACCOMPANIED BY HIS WIFE
(MAIDEN NAME)
AND ... CHILDREN

(Page 2)

DESCRIPTION Wife
Piofasslon. .. cover et i ] e i
Placeand dateof birth. ........... | ..o el
013§ () L= S
Height. . .... M........ CM.. ... M cCM....
Colour ofeyeg, ................ ] e
Colourofhair. ... o | i
Visible distinguishing
MATKE « i L

CHILDREN
Name Date of Birth Male/Female

(Page 3)
PHOTOGRAPH OF BEARER
— SIGNATURE OF BEARER
I @eHOTO) :
WIFE

|
| (PHOTO) | SIGNATURE OF WIFE
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(Page 4)
Countries for which this Passport is valid

(Page 5)
Home Address

Permnnent address in India : -
{Including Village or Town, Dist ict and State)

Name of Father/Husbard and his full address
(Including Village or Town, Distiict and State)

(Page 6)
RENEWALS

(Pages 7 to 29)
VISAS

(Pages 30-31)
FOREIGN EXCHANGE FOR TRAVELLING EXPENSES

No entrics to be made on this page except by an authorised
dealer in foreign exchange,

Date Country of travel Amountissued Stamp and sig-
for which ex- or refunded nature of Au
charge has been  (storlingorrupes thorised Dealer
sold equivalent to selling exchange

nearest £ or Re,)

(Page 32)

REGULATIONS
(in Hindi)
CAUTION
(Tn Hindi)

(Inside back cover)
REGULATIONS
VALIDITY OF OFFICIAL PASSPORTS

1. An Officlal Passport will automatically ceasc 1o be valid
if the parson to whom it was issucd ceases to exercisc the
fanctions which rendered him cligible to receive an Official
Passport. In such an evant, an Official Passport will have to be
surrendered to the Ministry of External Affairs, New Delhi,
or to an Indian Mission empowered to issue Passports to
Indians abroad.

2. This Passport is available for travel only to the countries
sp:zified on page 4, but may bec endorsed for additional coun-
trigs. The possession of a Passport so endorsed does not

e - = —_

¢xempt the holder from compliance with any immigration laws
in force in any country or from the necessity of obtaining a visa
where required,

3. (a) Even if particul..s of the wife of a Passport holder are
included in his Passport, she cannot travel on it alone;

(b) Childron who are above fifteen years of age require
separate Passports.

4, A Pagsport can be revalidated at any time after the expiry
of its existing validity but within its total life.

5. Passport should not be scnt out of any country by post.

CAUTION '

1. THIS PASSPORT IS A VALUABLE DOCUMENT.
IT SHOULD NOT BE ALLOWED TO PASS INTO THE
POSSESSION OF ANY UNAUTHORISED PERSON. IF
LOST OR DESTROYED THE FACT AND CIRCUMSTAN-
CES SHOULD BE IMMEDIATELY REPORTED TO THE
NEAREST “PASSPORT ISSUING AUTHORITY" IN INDIA
OR (IF THE HOLDER IS ABROAD) TO THE NEAREST
INDIAN MISSION AND TO THE LOCAL POLICE.

2. THIS PASSPORT MUST NOT BE ALTERED OR
MUTILATED IN ANY WAY NOR ANY ENDORSEMENT
MADE ON IT BY ANY{PERSON OTHER THAN A DULY
AUTHORISED OFFICIAL.

3. THIS PASSPORT MAY BE CANCELLED OR WITH-
DRAWN AT ANY TIME AT THE DISCRETION OF THE
GOVERNMENT OF INDIA IN WHICH EVENT THE
HOLDER MUST S5URRENDER THE PASSPORT TO THE
NEAREST PASSPORT ISSUING AUTHORITY.,

4, THE PASSPORT IS A SURE MEANS OF ESTAB-
LISHING THE HOLDER'S IDENTITY AND SHOULD,
THEREFORE BE CARRIED PERSONALLY.

SCHEDULE OI—Part IIT
(See rule 11)

FORM P-3 ‘
FORM OF ORDINARY PASSPORT
(Front Cover)
PASSPORT
Emblem

REPUBLIC OF INDIA

(Inside front cover)
Emblem

These are to request and require in the Name of tho President
of the Republic of Indla all those whom it may concern to
allow the bearer to pass freely without let or hindrance, and to
afford him or her, eve:y assistance and protection of which he
or she may stand in need,

THE REPUBLIC OF INDIA

(pago 1)
This Passport ¢contains 32 pages

PASSPORT

INDIA

NO. OF PASSPORT.. ....... ..... v« .o oun .
NAME OF BEARER..................\.s, e,
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ACCOMPANIED BY HIS WIFE.......... ....... .....

(MAIDEN NAME)
AND........................ CHILDREN .,............

NATIONAL STATUS

(Page 2)
DESCRIPTION Wife
Professton. ... ... ... ... ... ... ... ... .. ... ... ...
Placeand dateof birth. ... .. ... ... ... ... ... ... .. .. ...
Domicile. ... ... ... ... . .
Height............ M. ..Cm..... ...... M..... Cm.......
Colourof eyes.............ccoir ciiiii i,
Colourofhair................... ... .. .
Visible distingufshing
LK. . i e e e
CHILDREN
Name Date of Blrth Male/Female
(Page 3)
PHOTOGRAPH OF BEARER
SIGNATURE OF BEARER
] (PHOTO) |
WIFE
| (PHOTO) | SIGNATURE OF WIFE
(Page 4)

Countries for which this Passport is valid

Unless renewed the validity of this Passport expires on

(Page 5)
Home Address

Permanent address in India :—
(Including Village or Town, District and State)

Name of Father/Husband and his full address
(Including Village or Town, District and State)

...........................................

—

(Page 6)
RENEWALS

(Page 7 to 29)
VISAS

(Pages 30-31)
FOREIGN EXCHANGE FOR TRAVELLING EXPENSES
No entries to be made on this page except by an suthorised
dealer in foreign exchange.

Date Country of tra- Amount issued Stamp and Sig-
vel for which or refunded nature of Au-
exchange has (Sterling or thorised Dealer

been sold rupee equivalent gelling exchange
to nearest £
or Re.)
(Page 32)

REGULATIONS (IN HINDD
REGISTRATION (IN HINDI)
CAUTION (IN HINDI)

(Inside back cover)
REGULATIONS

1. This Passport is available for travel only to the countries
specified on page 4 but may be endorsed for additional countries’
The possession of a Passport so endorsed does not exempt
the holder from compliance with any immigration laws in force
in any country or from the necessity of obtaining a visa where
required.

2. (a) Even if particulars of the wife of a Passport holder
are included in his Passport, she cannot travel on it alone;

(b) Children who arc above fifteen years of age reguire
separate Passports.

3. A Passport can be revalidated at any time after the expiry
of its existing validity but within its total life.

4, Passport should not be sent out of any country by post.
REGISTRATION

It is most important that Indian citizens resident abroad
should at the earliest opportunity register thelr names and
addresses at the nearest Indian Mission. Changes of address
or departure from that country should also be notified to them.

CAUTION

1. THIS PASSPORT IS A VALUABLE DOCUMENT.
IT SHOULD NOT BE ALLOWED TO PASS INTO THE
POSSESSION OF ANY UNAUTHORISED PERSON. IF
LOST OR DESTROYED, THE FACT AND CIRCUMSTAN-
CES SHOULD BE IMMEDIATELY REPORTED TO THE
NEAREST “PASSPORT ISSUING AUTHORITY” IN
INDIA OR (IF THE HOLDER IS ABROAD) TO THE
NEAREST INDIAN MISSION AND TO THE LOCAL

POLICE.
2. THIS PASSPORT MUST NOT BE ALTERD OR

MUTILATED IN ANY WAY NOR ANY ENDORSEMENT
MADE ON IT BY ANY PERSON OTHER THAN A DULY

AUTHORISED OFFICIAL.

3. THIS PASSPORT MAY BE CANCELLED OR WITH-
DRAWN AT ANY TIME AT THE DISCRETION OF THE
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GOVERNMENT OF INDIA. IN WHICH EVENT THL
HOLDER MUST SURRENDER THE PASSPORT TO THE
NEAREST PASSPORT ISSUING AUTHORITY.

4. THE PASSPORT 18 A SURF MEANS OI- ESTABLISH-
ING THE HOLDER'S IDENTITY AND SHOULD, THEREC-
FORE, BE CARRIED PERSONALLY.
SCHEDULE ITT—Part 111
(See rule 11)
FORM P-4
FORM OF EMERGENCY CERTIFICATE
(Front Cover)
GOVERNMENT OF INDIA
Emblem
EMERGENCY CERTIFICATC

(Page 1)
Emblem
EMERGENCY CERTIFICATE

This i3 to certify that. ... ....... has applicd to me for the
grant of an Emergency Certiticate and that 1 have no reason w
doubt his/her statement.

Seal Signature of fssuing Authority
Date, ...........
(Page 2)
DESCRIPTION
(a) Profession ........ ... ... ..
() Mational  Status............. ... i
(¢) Father's/Husband’s name......... ............. .....
(d) Place and datc of birth.,............................
(¢) Address in India, ... ......., e
(f) Visible distinguishable mark, ifany.................. ...,
(8) Height .. ... o
(hy Colourof hair. ... ... .. . . i,
() Colour of eyes ... ... i
(Page 3)
The holder is accompanied by a child/... ..... children

whose particulars are shown below :
Particulars of child/children

8. No. Name Date of birth Sex
L e e
D e e
e
B e
Photograph ‘
of Bearcr |
Signature of Bearcr
(Page 4)
This certificate is only valid for journey to ...........
.................. Vido oL
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Unless renewed the validity of this certificate expires on.. ..

(Mages 5 and 6)
VISAS
N.B.—The posscssion of this Emergency Certificate does not
cxempt the holder from compliance with any immigration
regulations in force in the country of destination or from the
necessity of obtaining a visa when required.
SCHEDULE HI—Part IT1
(Sce rule 11)
FORM P-5
FORM OF IDENTITY CERTIFICATE
(Front Cover)
GOVERNMENT O1° INDIA
Emblem

IDENTITY CERTIFICATE

(Inside front cover)
Emblem
IDENTITY CERTIFICATE

This certificate is issued for the sole purpose of providing
the holder with identity papcrs in lieu of a national passport.
It is withoul prejudice to and in no way affects the national
status of the holder. If the holder obtains a national passport,
this certificate ceasea to be valid and must be sutrender:d 1o the
nearest Indian Passport Tssuing Authority.

This certificate is valid for travel to Countrics mentioned at

page 5 and its validity expires on. ... s
Signaturs & seal of the Issuing
Authority
Place.......... Date,, .......
(Page 1)

This Tdentity Certificate
contains 13 pages
IDENTITY CERTIFICATE
INDIA
No. of Identity Certificate. ...........ccoviiviannnn.. R
Name of holder. . ... ... i i iaenes
Nationality of OTigin. ... v i it i eie e

(Pago No. 2)

Pcrsonal  Description

Profession. . ..o it e e
Date of birth. ... .. .
Place of birth. ... .. ... e
Name of father/husband. . ........ ... ... i,
Nameofmother. ... ..o i i e s
Height . . .
Colour of Hair......

Colour  of eyes.
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(page No."'3)
Distinguishing marks. ... ..o
Prescnt  OCCUPRON . .« v ' uureanue e s i en e
Last permanent address abroad. ............ ...
Present BAANCES. . oo r i i
(Page No. 4)
The holder is accompanied by a child/...... children
whose particulars arc given below :
Particulars of Children
S. No. Name Date of birth Sex
[
3 e
.
B e i
2
Phot ~graph !
of Holder ]

(Signature of Holder)

(Page No. 5)
ENDORSEMENTS

THE GAZETTE OF INDJA : EXTRAORDINARY
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(Page 1)
This ‘Passport contaihs 32 pagés ‘
GOVERNMENT OF TNDIA
PASSPORT
This Passport is valid for direct travel between India and
Bangladesh and may not be used for travel to any other country.
No. of Passport ......ocovvevieee ...

Name ol Bearer

Permanent Address in India

Village or Town

Policc Station

District ................ State. ...
Accompanied by................ Children
National Status
(Page 2)
DESCRIPTIQN
Profession........ .. ............

Place, district and State of birth
Date of birth
Domicile

Vicible  Distinguishing Marks. ................. .. .......
(Pages No. 6and 7) CHILDREN
RENEWALS Name Date of Birth Male/Female
P
(Pages 8 to 13) 7 D
VISAS
T
SCHEDULE-TI PART-III A e e e e e
(Sce Rule 11) (Page 3)
FORM P-6 PHOTOGRAPH OF BEARER
FORM OF INDIA-BANGLADESH PASSPORT FOR TRA- (PHOTO)

VEL BETWEEN INDIA AND BANGLADESH
(Front Covcer)
INDIA—BANGLADESH PASSPORT
Seal
REPUBLIC OF INDIA

(Inside front cover)

These are to request and require in the Name of the President
of the Republic of India all those whom it may concern to allow
the bearer to pass frecly without let or hindrance, and to afford
him or her every assistance and protection of which he or she
may stand in need.

date of ... 19, .
By order of the President of the Republic of India

Signature of bearer

OBSERVATIONS

(Page 4)
Unless renewed the validity of this Passport expires on :

RENEWALS

(Page 5)
Name ol Father and his full address
(including village or town, districl and State) :—.
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If holder is a married lady or a widow, name, occupation
and address or last address of husband.

(Puages 6 to 16)
VISAS
(Pages 17 to 30)
ENDORSEMENT

(Pages 31 and 32)
FOREIGN EXCHANGE AND TRAVELLING EXPENSE

No entries to be made on this page except by an authorisec
dealer in foreign exchange.

Stamp and signature ¢
Authorised Dealcr sellin,
exchange

Date Amount issued or refun-

ded (Sterling or rupc:s
equivalent to nearest

(Inside back covcr)
Hindi Version
IMPORTANT

1. This passport is the property of the Government of India,
and may, at thc discretion of that Government, at any time,
be revoked, and where the passport is so revoked, it shall be
lawful for that Governmen! to retain its possession if it is in its
possession and to recover its possession il il is not in its
possession.

2. in case of loss of this passport, that fact and the circums
tances lcading to the loss must be reported immediately to the-
issuing authority and the nearest police station or, if loss occurs
while in Bangladesh, to the nearest Indian Diplomatic Mission

and the local police.

3. This passporl must not be altered or mutilated in any
way nor any cndorsement made on it by any person other
than a duly authorised oflicial.

REGULATIONS

1. Application for renewal must be made before the date
of expiry of the passport and normally not more than three
months before such expiry.

2. The possession of this passport does not cxempt the
bearer from compliance with Visa and Emigration regulations
of Bangladesh and cmigration rules of India.

3, (i) A separate passport must be aken out for each person
above fifteen years of age.

(ii) Children under fiftcen years of age may be included in
the passport of either parent whom they accompany,

4, This passport should not be sent out of the country of
residence by post.
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SCHEDULE 1li- PART Il
(See Rule 11)
FORM P-7
INDIA-SRI LANKA PASSPORT
(Front Cover)
INDIA-SRI LANKA PASSPORT
Emblem

REPUBLIC OF INDIA

FORM OF

(Inside front cover)

These are 10 request and require in the Name of the President
of the Republic of 1ndia all those whom it may concern to allow
the bearer {0 pass reely without let or hindrance, and to afford
him or her very assistance and protection of which he or she
may stand in need.

Given at,,..................
the ... . day
Scal of e, 19,

(Page 1) o
This Pa.sport containg 32 pages.
GOVERNMENT OF INDIA
PASSPORT

This Passport is valid oaly for direct trave! betwcen India
and Sri Lanka and may not be used for travel to any other
country.

NO, Of Pagsport.........voiviiieeraiirniinannnn,

Name of Bearcr, .. ......couiiiiiiiiii s

Permanent Address in India/Sri Lanka

Village or TOWn. . ... o

Police Station

District State Provinee
Accompanied by Children National Status
(Page 2)
DESCRIPTION

Profession ... ...
Placeand Datoof Birth. .. ... ... ... .o,
Domicile .. ... .
Height ......... .. 35 1 PP
Colourof @yes. .. ..ov v e e

CHILDREN

~ Name Date of bicth  Male/Female
1. B T
2.
3.
4.
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(Page 3)
PHOTOGRAPH OF BEARER
PHOTO

Signature of bearer

OBSERVATIONS
Signiture of Bearer

(Page 4)
Unless renewed the validily of this Passpoit expircs on

RENI:WALS
(Page 5)
RENEWALS
(Pages 6 to 16)
VISAS
(Pages 17 to 31)
ENDORSEMENTS

(Pdgc 32)
REGULATION (in Hindi)
CAUTION (m Hmdl)

(Inqldc back cover)
REGULATIONS
1. This Passport is only available for travel 10 Sri Lanka.

2. The possession of (his Passport does not exempt the
bearer from compliance with Visa & Immigration regulations of
3ri Lanka and the emigration regulation of 1ndia,

3, (1) A separate Passport must be taken out [or each person
above fifteen years of age;

(i) Children under fificen years of age may be included
in the Passport of cither pareni whom they accompany.

4. A Passport can be revalidated at any time after the expiry
of its existing validity but within its total life.

5. This Passpoct should not be sent out of the country of
residence by post,

CAUTION

1. THIS PASSPORT 1S A VALUABLY, DOCUMENT. IT
SHOULD NOT BE ALLOWED TO PASS INTO THE POSSES-
SION OF ANY UNAUTHORISED PERSON. 1F LOST OR
DESTROYED THE FACT AND CIRCUMSTANCES
HQULD BE IMMEDIATELY REPORTED TO THE
NEAREST "PASSPORT ISSUING AUTHORITY" IN INDIA
OR (IF THE HOLDER IS5 IN SRTI LANKA) TO THE IN JIAN
MISSION AND TO THE LOCAL POLICE.

2. THIS PASSPORT MUST NOT BE ALTERED OR
MUTILATED IN ANY WAY NOR ANY ENDORSEMENT
MADE ON IT BY ANY PER3ON OTHER THAN A D J v
AUTHORISED OFI'ICIAL.

3, THIS PASSPORT MAY BE CANCELLED OR WITH-
DRAWN AT ANY TIME AT THE DISCRETION OF THE
GOVERNMENT OF INDIA, IN WHICH EVENT, THE
HOLDER MUST SURRENDER THE PASSPORT TO THL
NEAREST PASSPORT ISSUING AUTHORITY.

EXTRAORDINARY [PART ]I~—SEC %(1)]

4 THE PASSPORT 13 A SURE MEANS OF ESTABLISH-
ING THE HOLDER'S INDENTITY AND SHOULD,
THEREFORE, BE CARRIED PERSONALLY.

SCHEDULE Il[—PART_Il'[
(Sec Rule 11)

FORM P-§
FORM OF INDIA-SRI LANKA PASSPORT
(FOR REPATRIATES _1964 AND 1974 AGREEMENTS)
(Front Cover)
INDIA-SRI LANKA PASSPORT

(FOR REPATRIATES—1964 AND 1974 AGREBMENTS)
EMBLEM

REPUBLIC OF INDIA
(Inside front cover)
Emblem

These are 10 request and require in the Name of The President
of the Republic of India all thosc whom it muy concern to allow
the bearer pass frecly without let of hindrance and to afford him
or her every assistance and protection of which he or she niy
stand in need.

Givenat.......... ...cinn

the ... day

of ... 19

BY ORDER OF THE PRESIDENT OF THE REPUBLIC
OF INDIA
(Page 1)

This Passport con(aing 16 pages.
GOVERNMENT OF INDIA
PASSPORT

This Pasgport is valid only for direct travel between India and
Sri Lanka and may not be used for travel to any other country.

NO. of Passport. ...t s

Name of bearer, . ................
Address

In India In Sri Lanka

......................................................................................

.....................................................

Accompanied by........... e Childyen
National Status
Citizen of India
(Page 2)
DESCRIPTION
Profession .. ... ... e s
Placcand date of birth........ ... ... ..o oo e
Domicile . ... ... e
Height ................ M. e Cm.
Colour OF Cycs. ... .« . e
Colour of hair.. ..... ..... e e

Visible distinguishing marks.

If married lady or a widow name of husband. .............



CHILDREN

Name Date of birth Male/female
L e e e e
/2 T
e
s
7 I
3
(Page 2)
PHOTOGRAPH OF BEARER
IEI_O‘T'D |
SIGNATURE OF BEARER
OBSERVATIONS
(Page 4)

Unless retiewed the validily of this Passport expires on :

RENEWALS

(Page 5)
OBSERVATION

HIGH COMMISSION OF INDIAN IN SR LANKA
COLOMBO

ASSISTANT HIGH COMMISSION OF INDIA, KANDY
(SRI LANKA)

Certificate of Registration
(India-Sri Lanka Agreements, 1964 and 1974)

1t is cerlified that the person whose particulars are given in
this Passport has been registered by me as a citizen of India under
the provisions of Section 5(1) (b) Citize 1ship Act, 1965 vide
dated

Third Secretiary/Attache/Competent Authority,

(Pages 6 to 11)
ENDORSEMENTS

SCHEDULE-IV
(So2 rule-8)

1466/5

(Pages 12 to 1)

(Page 16)
REGULATIONS (in Hindi)
CAUTION (in Hindi)

(Inside back cover)
REGULATIONS

1. This Passport is oaly availuble for travel to SO Lanka.

2. The possession of this Passport does not exempt the bearer
from complience with Visa & Immigration regulations of Sri
Lanka and the immigration regulations of India.

3.(i) A Separate Passport must be taken out for each person
above fiftecn years of age;

(1i) Children under fifieen years of age may be included in
the Passport of either parent whom they accompany.

4. A Passport can be revalidated at any time after (he explry
of its existing validity but within its total life.

5. Thiy Passport should not be sent out of the country of
residence by posi.

CAUTION

1. THIS PASSPORT 1S A VALUABLE DOCUMENT.
IT SHOULD NOT BE ALLOWED TO PASS INTO THE
POSSESSION OF ANY UNAUTHORISED PERSON. IF
LOST OR DESTROYED, THE CIRCUMSTANCES SHOULD
BE IMMECDIATELY REPORTED TO THE NEAREST
“PASSPORT ISSUING AUTHORITY" IN INDIA OR (IF
THE HOLDERS ISIN SRI LANKA) TO THE INDIAN
MISSION AND TO THE LOCAL POLICE.

2. THIS PASSPORT MUST NOT BE ALTERED OR
MUTILATED IN ANY WAY NOR ANY ENDORSEMENT
MADE ON IT BY ANY PERSON OTHER THAN A DULY
AUTHORISED OFFICTAL .

3. THIS PASSPORT MAY BE CANCELLED OR WITH-
DRAWN AT ANY TIME AT THE HOLDER DISCRETION
OF THE GOVERNMENT OF [NDIA, IN WHICH EVENT,
THE HOLDER MUST SURRENDER THE PASSPORT TO
THE NEAREST PASSPORT ISSUING AUTHORITY.

4. THE PASSPORT IS A SURE MEANS OF ESTAB-
LISHING THE HOLDER'S IDENTITY AND SHOULD,
THEREFORE, BE CARRIED PERSONALLY.,

Schedule of fees payable in respect of applications for passports and trav.] documents

Particulars of application

1 - 2-_ o o

1. Ordinary pusspert witloa maximum initial validity of five yeuars

vl

2. Renewal of ordinary passport

Scale or fees

India Abroad
Cat- ‘A’ Cat. 'B’
Countries  Countrios (Please
see note 2 at the
end)
3 4 5
Rs. 50/- Rs. 50/ Rs. 50/-

Rs. 50;- lor five years or Rs. 10/- per year or part

tacrcol.
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1 2 3 4 s -
3. [ssue of duplicatc passport in lieu of the ordinary passport on the ground that
it has been lost, stolen, damaged, destroyed or for any other such reasen Rs. 50/ Rs. 50/- Rs. 50/-
4. Cmergoncy Certificate with an initial validity of six months —— R . 15/- R, 1o/-
5. Renewal of Emergency Cortificate (two renewals for three months ata time)  — R.7.25 R. 5
6. Duplicate Emargency Certificate in licu of the Emergency Certificate that
has been lost, stolen, damaged or destioycd — Rs. 15/- Rs.10'-
7. Certificate ol Indentity with a maximum initial validity of two years Rs. 20- Rs. 30- Rs. 20-
8. Rencwal of Certificate of Identity (per year or part thereof for two years) Rs. 10 - Rs. 15- Rs. 10 -
9. Duplicate Certificale of Id«ntily in lizu of the Cariifizate of Identity that
has bren lost, stolen, damaged or destroyed Rs. 20 - Rs. 30 - Rs. 20 -
10. (i) Additional eadorsement or other miscellaneous secivice on ordinary
passnort (not being a miscellaneous service referred to in item (ii) of this
entry) Rs. 10/ Rs. 30- Rs. 20-
(i) Ad i sunplim=ntary booklet when all the pages in an cxisting ordinary
passport are used up Rs, 10 - Rs. 15- Rs. 10-
(iii) Additional endo:sement or miscolluncous service on an Emergency
Cortiflcate — Rs. 7.25 Ras. 5-
(iy) Additional endorszment or miscallaneous scrvice on a Certificate of
Identity Rs. 10,- Rs. 15 Rs. 10/-
11. India-Bangladesh Passport for travel between India and Bangladesh with a
Maximum initial validity of three years Rs. 15/- — Rs. 15/-
(I1 Bainlijesh)
12. Renewal of India-Bangladesh passporl Rs 15/- Rs. 15/-
for 3 years or for 3 years or
Rs. 5/ pzr year Rs. 135~ per year
or part thereof 0. part thereof

(In Bingladesh)
13. Tssus of a duplicate passport in lieu of the India-Bangladesh passport which

has bzen lost, stolen, damaged or destroyed Rs. 15/- — Rs. 15/-
(In Baiglidesh)
14, Misc:llaneous services on an India-Brnglade sh passport Rs. 5/- -— Rs. 5/-

(11 Buazgladesh
15. Issue of a naw booklet when all the pages in an cxisting India-Bangladesh

passport are ¢xhausted Rs. 10/- — Rs. 10j-
(In Buagl'esh)
16. India-Sri Lanka Passport with u maximum initial validity of fou" years Rs. 8/- — Rs. 8-
(In Sci Lanka)
17. Renewal of India-Sri Lanka passpoit Rs. #/- for four -— Rs. 3,- for four
years or Rs. 2/- years or Rs. 2/-
per year or par yoar or
pa -t th=rool pact tazezof

A Sri L)
18. Miscellancous servizes on Indla-Sri Lanka passporl Rs. 2/- — Rs, 21
(In Sri-Ta1'@)
19. lssue of fresh India-Sei Lanka passport in lieu of on~ los(, stolen,
damaged or destroyed R, 8- — Rs. 8-
(In Sti-l.anka)
20. Issue of new India-Sri-Lanka passport when all pages in existing passport are
exhausted Rg, 5/-— Rs. 5/-
([n §:i Laihkay
21. Additional passport for any country under the ywoviso to rule-13 upto initial

validity of one year Rs, 1)/- Rs. 10/- Rs. 10/-
22, Bytension of validity of Additional passport referred to in item-21 Rs. 10/- per yeur or part thereof upto a tolal period of
t21 yeas.
NOTL:— 1. Wharever a Passport or travel document has been issued intitially for a lesser period than the preseribed period, further

extension uplo such prescribad period shall be given gratis,
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2. Category ‘A’ countries are:

(a) All countrics in North and South America;
() all countrics in Fuwope including U.S.S.R.;

AT F ATH L wqrATAT
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(¢) all countries in West Asia in) North Af-ica (Excluding Peo, le’s Democratic Republic of Yeman, Yem:n Arab Republic,

Sudn and Somalia;

(d) Australla, New Z:aland, Japan, Hongkong and Singapore.

Category ‘B’ Countiies are :

All count(ries cxcluding cotntrics mentioned under calegory A’

SCHEDULE-V
(Sce rule |9

CONDITIONS RELATING TO THE ISSUE OF PASS-
PORTS AND TRAVEL DOCUMENTS

1. A Passport or travel documont is available for travel only
to the countries specified thercin and must not be wutilised for
travel to other countries.

2. A Passport or travel document mus( not be uiilised for
travel to countries not recognised by the Government of India.

3. A Pasaport or travel document should not be sent out of
any country by post.

4. A TPassport or travel document ghould not be allowed to
pass into the possession of any unauthorised person.

5. The holder of a Passport or travel document is personally
responsible for its safe cus(ody. It must not be wilfully lost,
damaged or destroyed, In case of an unintentional loss or
destruction, the fact and circurnstances of such loss or destruc-
tion ghould be immediately rcported to the nearest passport
authority in Tndia or (if the holder of the passport is abroad) o
the nearest Indian Mission or Post and to the local police.

6. A Passport or travel document must not be altered oy
mutiliated in any way nor any endorsement made in it by any
person other than a duly authoriscd official.

7. 1t the particulacs of children we m:luded in the passport
or travel document of parent o guardian, as the case may be,
the children shall no{ {ravel alone.

8. Children, whosc names arc included in the passport or
travel document of their parent or legal guardian, should apply
for a separate passport on taining the age of 15 years.

9, Whet a citizen of Tndia abroad is to be repatriated to
India at the expense of Governmznl( of India, he shall surrender
his passport or travel document (v the Indian Mission or Pos|
repatriating him and obtain in Emzrgency Certificate for direet
return to Tndia.

10 The holder of an Emergency Certificate, on arrival in
[ndia, shall surrender it to the Immiaration Cue:k Post.

L1. The passport or travel document should be surrendered
to the passport authority il he ceases to be eligible (o hold one.

12, A diplomatic or official passport shall automatically
cedsc to  be valid if the person to whom it was issued ccascs to
exercise the functions which rendered him eligible to reccived
a diplomatic or official pagsport. In such an event, the pass-
port shall be surrcndered Lo a passpor( authority.

[NO. VIj402/2/18/76)
M.K. MANGALMURTI, Joini Secy.
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